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JOINT COMMITTEE REPORT

IN

OA NO.172/2019 (PB)

Resident of Village Adampur, PO Masod Khera District Dholpur

VS

State of Rajasthan

Date of Inspection :- 26.07.2021

Committee members :-

1. Sh. Narendra kumar Verma, Additional Collector, Dholpur
11. Mr. Milind Nimje, Scientist "C', Regional Directorate CPCB, Bhopal
111. Sh. H.R. Kasana, Regional Officer, RSPCB, Regional Office, Bharatpur
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JOINT COMMITTEE REPORT

Compliance verification Report of Joint Committee in the matter of
O.A. 172/2019 (PB) Resident of village Adampur PO Masod Khera

District Dholpur order dated 13.04.2021
Reference of Petition- Hon'ble NGT order dated 15.04.2019
(Application is registered based on the complaint received by post- copy enclosed)

Hon'ble National Green Tribunal, Principle Bench, Delhi was pleased to

pass an order on 13.04.2021 in the application no. 172/2019 on the basis

of report dated 24.03.2021 submitted by Executive Officer, Nagar Palika,

Bari. The direction of the order is as follows:

"To have factual status, a joint Committee of CPCB,
RSPCB and District Magistrate, Dholpur under nodal
coordination of RSPCB may inspect the site to ascertain
composting facility for its adequacy and utilization of compost so

produced, the process of bio-mining, SOP fallowed and time
schedule for bio-mining of entire waste and adequacy of waste
processing plant to process day- to- day waste so no legacy waste
is created. The Committee may have virtual meetings. The report
on these aspects along with other observations may be filled
before 31.07.2021 .b y email at ngtczbho-l7Ip(ji;gov.ill. preferably
in the form of searchable PDF/OCR Support PDF and 110tin the
form of image PDF. "
We deem it just and proper to call a report on the matter in issue
in present application, from ajoint committee consisting of:

(i) District Magistrate, Dholpur (Raj),
(ii) Central Pollution Control Board,
(iii) Rajasthan State Pollution Control Board,



The committee is directed to visit the place and submit the
factual status report under the nodal coordination of RSPCB"
enclosed copy of order (Annexure-I)

It is respectfully submitted that in compliance of above directions of

Hon'ble National Green Tribunal, The Member Secretary of the Rajasthan

State Pollution Control Board, Jaipur issued a letter vide dated 22.06.2021

to Regional Officer, RSPCB, Bharatpur , District Collector, Dhopur and

Member Secretary, CPCB, Delhi along with direction to Regional Officer,

RSPCB Bharatpur to carry out the inspection as per directions of this

Hon'ble Tribunal.

Nominated Committee Member: (Annexure-H)

Sh. Narendra Verma, Additional Deputy Collector, Dholpur

Sh. Milind Nimje, Scientist "C" CPCB, Bhopal

Sh. H.R. Kasana, Regional Officer, RSPCB, Bharatpur

The committee visited the site with Sh. Vijay Pratap Singh, Executive

Officer, Nagar Palika, Bari, District- Dholpur on 26.07.2021. The

observations, findings and recommendations are submitted as follows:

(Sh. Yogendra Singh-

Status of compliance as
submitted report on 24.03.2021

(Annexure-III)

Factual Status during the site
visit on 26.07.2021

1. Itwas observed that the disposal

site was protected by the boundary

wall.

"5. That ill compliance with the

departmental orders the waste is being

collected and segregated as per category

and disposed I of in the dumping site of

municipal corporation. Waste gathered

within the Municipal limit is collected

2. Entry to the dumping site is

restricted and a Guard

, . ,.



at the dumping site of the Municipal

Corporation. The disposal site,

8279233842) was found at the site

at the time of inspection and office

order to appointed the guard is

received (Annexure-IV).

6. That it is submitted that the Itwas observed that two cleaning

including the landfill, are protected by a

compound wall, fenced with barbed

WIre, and guarded. Entry to the

dumping site is being restricted and

limited to the corporation employees

Municipal Corporation Bari for the employees are appointed for the

purpose of maintenance and regular monitoring of site office order for the

monitoring of dumping site has same enclosed at (Annexure-TV).

appointed two cleaning employees on

permanent basis, shift wise. The said

employees are working with the

cleaning inspector of the municipal

corporation for quick disposal of

grievances that arise at the dumping site

7. That to protect the environment and During the visit, The committee was not

III compliance with this Hon'ble found any kind of burning of garbage.

Tribunal directions, the burning of

garbage at the dumping site IS

absolutely prohibited

8. That it is submitted that a total of 28 1. Itwas informed that the weight of the

TPD waste is generated in the limit of waste is estimated on the assumption of

Municipal Corporation Bari, out of per capita waste generated.

which 12 TPD is wet waste & 14 TPD 2. During the visit, weighing balance

is dry waste and the remaining is in C & was not there and tender to procure the

._- ._--



D Category. weighing balance is floating on the

online government portal. (Annexure-

V)

9. That the protocol has been devised in 1. Itwas observed that the composting is

a holistic manner including the done by windrow technique and tender

processing of wet and dry waste as per for PCC (Plain cement concrete) & shed

solid waste management rules. The wet IS floating on the online government

waste is processed through the compost portal. (Annexure- V)

pit and compost machine and the dry 2. MRF facility was there and waste was

waste processed through the MRF segregated through manpower and tender

developed with a capacity of 60 TPD.

facility and the same has been for "Fatka", Baling and shredding

Machine IS floating on Government

portal. (Annexure- V)

10. That it is submitted that Corporation At the time of inspection workers were

has directed the Mis Parashar found on the site and work order of the

Construction Company to employed 20 same is enclosed. (Annexure-VI)

cleaning workers at the MRF Facility in

order to segregation of dry and wet

waste

11. That it is submitted that answering It was observed that the work for

respondent in compliance with Hon'ble clearing of legacy waste was going on

Tribunal Order dated 31.01.2020 III and representative

O.A. No.606/20 18 conducted a survey company MIS Om Sai Vision informed

in July 2020 for clearing of legacy that they have treated 9000 CUM out of

waste. That as per the survey, legacy 11458 CUM and the remaining work is

waste is 11458 CUM and expenditure to be completed in next 2 months. Work

for clearing of legacy waste as per the plan and methodology for the same is

of contractor



c) 70 mm Screen Filters, mainly Plastic Waste (Refuse Derived Material) from the Old

MSW will be then sold/provided to various plastic collectors/buyers/factories for their

use in Industry/Manufacturing for Plastic Materials.

2. Utilization of processed legacy waste:

As informed by Sh. Vijay Pratap Singh, Executive Officer Nagar Palika Bari Distt:

Dholpur Compost utilized in various Municipal Park ( Guru ki bagiya , Mela gound Park,

Gandhi Park, Nehru Park, Brikash kunj, Jori ka pura & Office Park etc.) in Bari in plantation

and gardening purpose and +50 rnm Screen Filters which are mostly C&D wastes are being

used in road filling at various locations of Bari town and +70 mm screen filters is being

compacted and stored in plastic gunny bags.

3. Processing Equipment's & Machinery for Processing of legacy Waste: The major

equipment that used are:

A) Trommel: A trornmel screen also known as rotary screen, is a mechanical screenmg

machine used to separate materials, mainly in Solid Waste Processing. Trornmel of Capacity

300 TPD (eight hour shift) is fixed at the MSW Adampur, Bari Site.

B) Parts of Trommel:

a) Perforated Cylinder with rotating Screen Size 5 mm, 50 rnm, 70 rnm.

b) Hopper/Loader to load Waste

c) Conveyor belt: 5 in Numbers for 1 for Waste Inlet and 4 for Processing Outlet

d) Motors: 6 numbers, 5 HP for Conveyors and 10HP for Trommel

C) JCB Machine: I lCB machine for Excavation and I JCB machine for Trommel Loading.

D) Tractor Trolley: For Transportation of Waste.

Adequacv of waste processing plant to process dailv collected waste:
Adequacy for 16 ton dry waste: MRF facility is set up by the Nagar Palika, Bari at

Aadampur Site and they are categorizing the waste in to 10 categories (Glass, Plastic,

Clothes, Iron, Colored Polythene, Black Polythene, Hard paper Sheet and Bags like 'katta'



· .
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etc.) and stored in 10 different rooms. Now, Space for storing the segregated waste is adequate

as of now.

Adequacy for 12 ton wet waste:

Daily wet waste = 12TPD

Bio-composting requires = 28 days (minimum) on Windrow

Require Storage for 28 days i.e. 350 T

For composting a platform of 50mtrs x 22mtrs (Length & Width) is planned & in progress

which is adequate to carryout composting.

Observations of Joint Committee:

1. The machines in operation VIZ Trommel, lCB & Tractor Trolley are

adequate to cater the need of legacy waste bio-mining work. The

platform of 50 mtrs * 22mtrs is also adequate enough to cater the need of

Windrows for composting.

2. Out of surveyed 11458 M3 legacy waste; 9000M3 already bio-mined by

the agency Mis Om Sai Vision till date since 22.04.2021. Copy of

logbook of legacy processing work is enclosed at (Annexure XIII).

3. It has been observed that 3/4th of the legacy waste is processed and

converted in to compost, C&D waste and other material is being

compacted and stored in plastic gunny bags.

4. It was observed that for onsite segregation of daily waste MRF facility

was developed and manually workers are doing that. It is observed that

for segregation and processing of daily waste "Fatka", Baling and

shredding Machine are not there however tender for the same floated.

5. It is observed that for weighing the daily waste, weighing machine is not

there However, tender for the same floated.

6. The boundary wall of Adampur site was complete and tender to increase

the height of boundary wall up to 10 feet also floated. (Annexure-XI). It



Solid Waste Management Rules, 2016 enclosed (Annexure-VII).

is around Rs 60 lacs.

12. That the answering respondent has It was found that for the disposal of

already awarded tender dated legacy waste the tender dated 17.06.2020

17.06.2020 for effective disposal of was awarded to Om Sai Vision on date

legacy wastes for the period of SIX 22.09.2020. (Annexure-VIII) but as

months (01.10.2020 to 31.03.2021) informed by the Executive Officer that

due to COVID the work was delayed and

started from 22.04.2021 and still gomg

on.

13. It is submitted that Biomedical must At the time of inspection, there was no

shall not be disposed of with general Bio medical waste present at the site and

waste and if hospital waste combines Executive officer informed that they had

with the municipal waste it may lead to written a letter to PMO, Bari to not to

many unknown diseases and in order to dispose or dump any waste on the dump

prevent the same respondent has site. (Annexure- IX)

addressed a letter dated 12.02.2021 to

the chief medical officer to stop

transporting biomedical waste for final

disposal at the dumping site of

municipal corporation and dispose of

the hospital waste as per the Bio-

Medical Waste Management. Rules,

2016

14. That it is submitted in neither Ram It was found that there was a agriculture

Sagar pond nor soil of Village Adampur irrigation canal in front of the gate of the



IS contaminating due to dumping of Aadampur Dump Site which IS

solid waste. It is submitted that the connected to Ramsagar pond and flows

Dumping site at Adampur is maintained only during Ruby season. To check the

monitored by Municipal possibility of contamination of Ramsagarand

Corporation Bari which is located at a pond, the committee visited the

2.5 Km distance from Ram Sagar Pond Ramsagar Pond and found that the dump

and even otherwise no water flow is site is in the downstream direction and

linked with the area nearby the distance between Ramsagar pond and the

dumpsite. Therefore, the polluting of dumpsite is 2.8 Km (Annexure-X) and

the pond does not arise." so, there IS very rare chance of

contamination of pond from the waste of

Dumpsite.

Factual Status observed by the Joint Committee:-

1. Status of Bio-mining & Bio-remediation of MSW dumping waste:

To bio-rnine the 11,458 rrr' legacy waste; M/s Om Sai Vision was awarded the work. About

9000 m' legacy waste bio-rnined till date. Following procedure is being adopted for bio-

rmmng:

1. Excavation of the legacy waste and spraying of the Bio-cultural/Bioculum (JFF Bio­

Decomposer) for a period of 4 weeks to loosen it.

2. Followed by screening through trommel having various Screen Size i.e. 5 mm, 50 mm

and 70 mm.

The category of waste screened are used in following:

a) 5 mm Screen Filters are used as Bio-Earth (Manure/Compost) to be utilized in

Park/Gardens/Agricultural Use/Bio-remcdiat ion site.

b) 50 mm Screen Filters mainly inert from the Old MSW is utilize in filling of the

Existing Dump-Site.



was observed that animals are not roaming in the premises of MSW site

Adampur, Bari.

7. 200 saplings of plant were planted along the boundary wall of the MSW

site.

Conclusion:

Based on the field visit and information furnished; committee is in the opinion

that the facility is adequate for processing the legacy waste & compost.

However, Council need to expedite the procurement of Fatka machine &

weighing machine along with the work related to the raising of the height of the

boundary wall. The work related to the compost platform needs to be expedite

too.

(~:::j-
Regional Officer

RSPCB Bharatpur

(Milind Nimje) lind Nimje
Scientist 'C' SCientist_C

CPCB RD B8~e9;onal Directorate
I Pollution Contr Beard
Bhopal M.P.)



Photographs of Joint Committee Site Visit-
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Item Nn 0;;
(Court No.1)

BEFORE TilE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Confercncing]

Original Application No. 172/2019

(With report dated ?4.03.:W21)

l~('sid{'nts of Village Adampur,
PO Masodi Khcra, District Dholpur Applicant

Versus

Slate of Rajasthan Respondent

Dale of hearing: 13.04.2021

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondent: Mr. Vishal Meghwal, Advocate for the State of Rajasthan.
Mr. Adhira] Singh, Advocate for RSPCB.

ORDER

1. /\ report was sought from the District Magistrate, Dholpur and the

Rajr1Slilan State Pollution Control Board (RSPCB) with reference to the

allegation of illegal dumping of solid waste in Village Adampur, Tehsil

Wadirn, District Dholpur, Rajasthan affecting the Ramsagar pond and the

soil of the area.

2. The matter was further considered on 22.07.2020 in the light of

report of the State PCB dated 13.07.2020 which showed that there was no

scientific management of the waste. The Tribunal accordingly required the

Scrn-t.uv. I.ocal Self Government and State PCB to furnish a further report

In 'he matter. The operative part of the order is as tollows:

"~~ :\ccordingiy. a report has been filed by the Stale PCB on
J 3.07.2020 acknowledging that dumping of waste was being done at



C
"'"t " "I" ,I ith no tociliftj [or
• Sf e uihirh was not scicnll/i('oUy acoc opec W"", ' ' "I
col! I' !I'I h /" (frOljllltoN o] U)(lsfe, I 1('"' ,('cum 0 eac 0((', There i,'i 110 Sf/stem o se, v-: "' .:
St« l' ' ' 'k" JJ" IJis'ncl /)holpw trJ"ale 'en ISS lied notice to the Naqor Poll (I, art; , .". " ,
, ' , "'" If" I burntnq oj waste

H' H(,l no reply has been flied except.for stating" 10· ".

has been stopped,

3. In viewof the acknowledged violations of statutory R".les
which is a criminal offence under the Environment (protectIOn}
Act, 1986, and also violation of repeated orders of the Hoti'ble
Supreme Court and this Tribunal, including order ~".ted
31.01.2020 in O.A No. 606/2018, Compliance of MuniCIpal
Solid Waste Management Rules, 2016 passed in the presence
of the Chief Secretary, Principal Secretary, Environment,
Secretary, Local Self Governmentand Membersecretars, State
PCB Rajasthan, we direct that the Secretary, Local Self
Government,Rajasthan to ensure prompt remedial action. The
State PCB may initiate prosecution and recovery of
compensation, following the due process of law.

4. Further action taken reports be furnished by the Secretary,
Local Self Government and the State PCB before the next date bye·
mail at judicial-nqtupqou.iri preferably in the form of searchable PDF!
OCR Support PDFand not in the form of Image PDF,"

3. Accordingly, further report dated 24,03,2021 has been filed on

behalf of the State of Rajasthan by the Executive Officer, Municipal

Corporation Bari, District Dholpur, Rajasthan, relevant part of which (5 as

follows:

1<5. That in compliance with the departmental orders the waste is
being collected and segregated as per category and disposed i of in
the dumping site of municipal corporation, Waste gathered within the
Municipal limit is collected at the dumping site of the Municipal
Corporation. The disposal site, including the landfill. are protected by
a compound wall, fenced with barbed wire, and guarded. Entry to the
dumping site is being restricted and limited to the corporation
employees, Copy of photograph of the Adampur Dumping Site is
attached an annexed herewith and marked as Annexure R,

6. That it is submitted that the Municipal Corporation Bari for the
purp~se of maintenance and regular monitoring of dumping site has
appom~ed two cleaning employees on permanent basis, shift uiis«
The s~ld employees are working with the cleaning inspector of [he
municipal corporation for quick disposal o/grievances th.a! aru«: at the
dumping si,te. A copy of the office order dated 7.5. ()7. :J(X? J i,,;,,;(wti hi)
the Executiue C?fficer,Municipal Corporation Bari in respect oj th c:
appointment oj cleaners at the dumptnq site /s annexed hcrcu.ah a iid
marked as Annexure R-2.

7, . Tha~ to protect t~e environment and in compliance with this
Hon ble Tribunal directions, the burning of garbage at the dumping

2



site is absolutely prohibited. A copy of the order .dated .1.9.05.2020
issued by the Executive Officer, Municipal CorporatIOn Ban IS annexed
herewith and marked as Annexure R·3.

8. That it is submitted that a total of 28 TPD waste is generated
in the limit of Municipal Corporation Ban, out of which 12 TPD is wet
waste & 14 TPD is dry waste and the remaining is in C& D Category.

9. That the protocol has been devised in a holistic manner
including the processing of wet and dry waste as per solid waste
management rules. The wet waste is processed through the compost
pit and compost machine and the dry waste processed through the
MRF facility and the same has been developed with a capacity of60
TPDI per day. Copy of photograph of waste processing plan is
attached herewith and marked as Annexure R-4.

10. That it is submitted that Corporation has directed the M/ s
Parashar Construction Company to employed 20 cleaning workers at
the MRF Facility in order to segregation of dry and wet waste. A copy
of the letter dated 25.02.2021 and order dated 25.02.2021 issued by
the Executive Officer, Municipal Corporation Bari is annexed herewith
and marked as Annexure R-5.

11. That it is submitted that answering respondent in compliance
with Hon'ble Tribunal Order dated 31.01.2020 in o.A. No.606/20 18
conducted a survey in July 2020 for clearing of legacy waste. That as
per the survey, legacy waste is 11458 CUM and expenditure for
clearing of legacy waste as per the Solid Waste Management Rules,
2016 is around Rs 60 lacs.

12. That the answering respondent has already awarded tender
dated 17.06.2020 for effective disposal of legacy wastes for the period
of six months (01.10.2020 to 31.03.2021). A copy tender order dated
17.06.2020 is annexed herewith and marked as Annexure R-6.

13. It is submitted that Biomedical must shall not be disposed of
with general waste and ifhospital waste combines with the municipal
waste it may lead to many unknown diseases and in order to prevent
the same respondent has addressed a letter dated 12.02.2021 to the
chief medical officer to stop transporting biomedical waste for final
disposal at the dumping site of municipal corporation and dispose of
the hospital waste as per the Bio-Medical Waste Management. Rules,
2016. A copy of the letter dated 12.02.2021 issued by the Executive
Officer, Municipal corporation Bari is annexed herewith and marked
as Annexure R-7

14. That it is submitted in neither Ram Sagar pond nor soil of
Village Adampur is contaminating due to dumping of solid waste. It is
submitted that the Dumping site at Adampur is maintained and
monitored by Municipal Corporation Badi which is located at a 2.5 Km
distance from Ram Sagar Pond and even otherwise no water flow is
linked with the area nearby the dumpsiie. Therefore, the polluting of
the pond does not arise."

I

J(

i~

3

I
I



4. . " sued on ~~iUJ2.2020 in
We may note t hnt liS per directions t1lreadv I~ •..

OA ( . .. ,[ tili1,f;df(Jrre~t()nJti()1l606/2018. compcusatton is to be rccovl:lcd ar« U

f I .' . .., I," ·t' tutorY tirnclincs. Theo t 1(. elWlrol1mcntlrom 10CHIhorlie s violut ing I ic s ,.\ ' .

said direction is reproduced below tor ready reference:

"1t040 xxx xxx . .,..... ,., ....xxx

. "I I' dire 'L!' ns rej(Jrreo to tn41, 111Vl€W of above, consistent uiu 1 t Ie tree () - .'
Para 29 issued on 10.01.2020 in the case of UP, Punjab a,,;d
Chandigarh which have also been repeated for other States tn
matters already dealt with, we direct:

a. In view of theJact that most of the statutory timelines have
expired and directions oJ the Hori 'ble Supreme Court and
this Tribunal to comply with Solid Waste Management
Rules, 2016 remain unexecuted, interim compensatwn
scale is hereby laid down Jar continued failure after
31.03.2020. The complianceof the Rules requires taking o]
several steps mentioned in Rule 22 from Serial No. 1 to 10
(mentioned in para 12 above). Any such continued
failure will result in liability of every Local Body to
pay compensation at the rate of Rs. 10 lakh per
month per Local Body for population of above 10
lakhs, Rs. 5 lakh per month per Local Body for
popUlation between 5 lakhs and 10 lakhs and Rs. 1
lakh per month per other· Local Body from
01.04.2020 till compliance. If the Local Bodies are
unable to bear financial burden, the liability will be
of the State Governments with liberty to take
remedial action against the erring Local Bodies.
Apart from compensation, adverse entries must be
made in the ACRs of the CEOof the said Local Bodies
and other senior functionaries in Department of
Urban Development etc. who are responsible for
compliance of order of this Tribunal. Final
compensation may be assessed and recovered by the
State PCBs !PCCs in the light of Para 33 above within
six months from today. CPCBmay prepare a template
and issue an appropriate direction to the State
PCBs/PCCsfor undertaking such an assessment in the
light thereof within one month.

b. Legacy wa5te remediation was to 'commence' from
01.11.2019 in terms of order of this Tribunal dated
17.07.2019 in O.A. No. 519/2019 para 281 ellen

The Chief Secretaries may ensure allocation of funds for process fl.",.. . . . '
disposal and In their respective next reports '. tt mg (l cgacy " ast c ;j nd Its
the legacy waste dumpsites. Remediation wo'rgk,velellprohgres~ relating to management 01 ;,..!

on a ot er durnps ites .01.11.2019 and completed preferably within six hs . . may commence lrom
Substantial progress be made within six month mc;! sand 111 no case beyond one year.
provide for a maximum period of up to fiveyears f~~th~ a~~ :onsclOus that the SWM Rules
why the same should not happen earlier in view of .' p ~ se: however there IS no reason
and public health. . serious unphcatlOlIs on the environment



1.·.~,,: I~, ~



..;
·w

..;--



r:,

6.
The report of Municipal Corporation hils stilted that out of 28 TPD

of waste gCllt'r t i . 11 t· .
. . . It Oil, Olll1CS IS wet compostable fraction and 16 tnnnes o

is dry recyclnble waste which is being proc('!l.~c.(·.1by tti MRP- I h" . 5C .lng . t as

also beel] mentioned thut 11,'158 cubic metres of legacy waste if! piled up

However, these estimations need to br: verified. Further, t h« tender work
n
\1

awarded does not give any operational conditions. To have factual status, r;r
.J

a -Joint Committee of CPCB, RSPCB and the District Magistrate. Dholpur

under nodal coordination of RSPCB may inspect the site to ascertain

composting facility for its adequacy and utilisation of compost so

produced, the process of bio-rnining, SoP followed and time schedule for

bio-mining of entire waste and adequacy of waste processing plant to
.....
t

process day-to-day waste so no legacy waste is created. The Committee

may have virtual meetings. The report on these aspects along with other

observations may be filled before 31.7.2021 bye-mail at judicial-

ngt@gov.in preferably in the form of searchable PDFIOCR Support PDF

and not in the form of Image PDF.
--.

List for further consideration on 17.08.2021.

A copy of this order be forwarded to the epeE, RSPCB and the

District Magistrate, Dholpur bye-mail for compliance.

Adarsh Kumar Goel, CP

Sudhir Agarwal. JM

Brijesh Sethi, JM

Dr. Nagin Nanda, EM

April 13, 2021
Original Application No. 172/2019
AVT

7
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MGmail

Fwd: O.A. No. 172/20191n'th tDholpur Vs. State of Rajasth::at er of Residents of Village Adampur, POMagodl Khera, District
1 message

Regional Directorate Bhop I < b bTo' sun,'1<bi '12006' ~ epee, hopal@gmall,com,>",MonMiff31 ;<021at 6A! r'!/
, iosum @gma,1com> po I 'Ch k' ', ,u ami a raborty PaUl<poulalTllchakrabortyp@gmail.c:om>,Miliod N"nje <mlhrv)nm;07@gma,i(orp

For n/a pis

------ Forwarded message ------
From: YOGESH CHANDRA <yo9f!SI1cpcb~l'gov.in>
Date: Mon, 31 May 2021,1:11 pm -
Subject: O.A. No. 172/2019 in the matter of Residents 01Village Adampur, PO Masr.>:JiKhera. District OhOlpurvs. State ofRa)<lsman
To: cpcb bhopal <cpct>.bhopal@gmail.com>
Cc: DIVYA SINHA <rjlvyasinha,cpcb@nic.in>

Sir.
A mail from RD. Bhopal addressed to MS CPCB and a copy to DH(UPC-II)received at uus office regarding
subjected cited above. Vide email dated19.04.2021itwasproposedbyRDBhopaltonominateSh.Mllind
Kumar Nimje, Sc. C as a joint committeememberin compliancewith ordermentionedabove.

In view of the above, I am directed to informyou that Sh. MilindKumarB. Nimje,Sc-C has beennominatedas
a member of the joint committeeas per approvalMS,CPCB. .

Regards
YogeshChandra
SC-B
CPCB, Delhi

-



-
~ xT\Rl ~~ur f;tlj~ul ~o;g(l'f

RAJASTHAN STATE POLLUTION CONTROL BOARD
4, Institutional Area, Jhalanl Ooongrl. Jaipur.

Phone: 5101871 5101812, tAPSX: 5159600, 5159699

x, F. iQ (271) RPCaIT..egaJINGT!20 I911 t !)~}.- it 1,i Date ;.. ,

Regional Officer,
Rajasthan State Pollution Control Board.
Bharatpur.

Sub:· Hon'ble National Green Tribunal order dated 13.04.2021 in Original appii\;W(i'-,

172/2019 Resients of Village Adarnpur Vs State of Rajasthan & On.
Sir.

With reference to above subject matter, it is to inform that the Hon'ble NGT bv orders
dated 13.04.2021 directed inert-alia as follow-
"6. Tile report of Municipa! Corporation has staled that out of 28 TPD of waste generation. 14
tonnes is wei compostable fractlon and 16 tonncs if dry recyclable waste which is being processed
bJ' setting MRF. It has also been mentioned that 1/,458 cubic metres of legacy waste is plied up
However, these estimations need to be verified. Further, the tender work awarded does not give
any operational conditions. To have factual status, a Joint Committee of CPCB, KSPCB and the
District Magistrate, Dholpur under nodal coordination of KSPCB may inspect the site to ascertain
composting facility for its adequacy and utilisation of compost so produced, the process ,II [;/0-

mining, SoP followed and time schedule for bio-mlning of entire waste and adequacy of waste
processing plant to process day-ta-day waste S(I no legacy waste is created: The Committee mar
have virtual meetings. The report on these aspects along with other observations may he filled
before 31.7.2021 bye-mail at judicial-ngt@godn preferably in the form of searchable PDF OCR
Support PDF and not in the form of Image PDF.
List for further consideration on 17.08.202J. "

You are hereby nominated as member of the committee and also appointed as Nodal 0((1;:;;:­

on behalf of RSPCB with the direction to ensure compliance of Hon'ble NOT order and file Uk

compliance report of order dated 13.04.2021. '!'he Hon'ble NGT order dated 13.0-12021 is enclosed
with this letter for ready reference.

Enclosed-As above

'\_-
"\ Dr Gobind S~\gMBhardw .n )

\kl1lh:1 :-;",,',(.'(;\1\

Copy to following for information and to ensure the compliance of Han 'ble NCT order dated
13.04.2021 :-
I. District Collector, Dholpur. .,. _.'
2. Member Secretary, Central Pollution ('(lIMol Board. Parivesh Bhawan, Last Arjun Nagar.

New Dclhi-ll0032



Annexure-III

Bf:FotU: '11nt HON'ntf: NATIONAl, GREENTRIBL'NA1
PR.INCIPAL RENCH, NEW OHUII

OR10tNALAf'VLlCATlON NO.! 72 01' 2019

IN TBINAnD OFi
RnSlDBNT OF VlllAOB ADAMPVR, PO
MASOOt KHERA. DISTTUGrDHOLPUR

VERSUS

APPUCANI

STATUOF RAJAS'mAN
INDEX

';:;'1 i
.1

-. ~---~-~.--~-------~-----IS. Parlil'1llatJ ' Pap No,/Addtl.:o
'No . 1 P.~ No.r Affi&.vitCum .omiiiianccrcj)ortof erder dated i

22.07,2020 on MhDlf 0'
1 '.7RcspondenllGove!'lmenlJ!t~Biasthru! _ _ _'.12 A."f[l!EXURE R,j (

Copy ofphotognopb ('ftlle Adamput Dumpiog Ir ~XUl!E R·I '----- .. -~ _----
CoP)' oftbc office ceder dakd 2$,02,2021 I
issued by th..Execunve Officer. Municipal i
co~tion 19 --4 AJ::lNExuRERT"·--...------' ICopy of the order dated J9.~.2020 i,mted by
IlwiExecutive Officer, M~ ~tt

110
Bari

S ANNEXURE R-4
Conv ofnbo«.>m.l?!!..Qf.~aste J)I'OI?ming plan ! 11-1:5

6 ANNEX!ll\i It-S I ----,---- .._ .._.-
Copy of the letter dated 2:5.02.2021 and order

116I dated 2:5.02.202 [ issued by the Executive
! Officer,Municioul COll!oration ~
17 ANNEXL'RER-6, 1

, .....~...--
copy tender Order dated 17,06.2020 117

18
ANNEXYRE R-7 -r '
copy bfthe lctte~ dated 12,02,2021 issued by the

; ExecutiVe'Officer. MUll"';[5!l C<.'!lt:iIllliOll B..,., : 1~

J
t

~ Fil"'Bv-
(pADHMAn~ IYENG~)

Additional Advocate General
Govt, ofRajasthllll

&«Utivc office No.4
Bilcanc:rHouse New Delhi

Email: PadhmnlakshmUyengar@gmaiLcom
Mob. 70213221 ss



IN..IHEMATTER OF':

RESIDENT OF VILLAGE ADAMPUR. PO

MASODI KHERA. DISTRICT DHOLPUR APPL rCA)',iT

VERSUS
STATE OF RAJASTHAN RESPONDENT

,; AFFIDAVIT QUM COMPLIANCE REPORT OF ORDER

DATED 22.07.2020 ON BEHALF OF THE

RESPONDENT/GOVERNMENT OFRAJASTHAN

ilJ)P well versed with the facts of the present case and

competent to file and swear this affidavit in the above-

mentioned Original Application.

That it is submitted that the present OA was listed on

21.07.2020 before this Hon'ble Tribunal.On the said date the

Hon'ble Tribunal has directed to answering respondent to

furnish action taken report in Compliance of Municipal Solid

...".~--.-.-,.".",.~';' ~ aste Management Rules, 2016 for solid waste and sewage.

ID



l That in compliance with the order dated 22 ()7,202(J,
•

Respondent humbly submits that various reme4ial a<:11Onhas

taken by the Municipal Corporation Bad I under the Solid

WlJlte Management Rule., 2016 and EMironment

(Proteetlon) Act 1986 which are mentioned a, under.

4. That it is submitted that the Municipal Corporation Badi In

complianct with Solid W&lte Management Rules 2016 is

engagedmdOOt to door collectio.no~;garbage,segregation at
source, sweeping, processing of and

dry waste, transportation of waste within an the 35 wards of

the City.

5. That in eompHance with the departmental orders the waste is

being collected and segregated.as per category and disposed
I

of in the dumping site of municipal COrporation,Waste

gathered within the Municipal limit is collected at the

dumping site of the Municipal COrporation. The disposal site,

iJl(.(J9~iJ!l·th.e·<landfill; are proteefed by a compound wall,

fenced with barbed wire. and guarded. Entry to the dumping;--'

site is being restricted and limited to the corporation

ployees.Copy of photograph of the AdampurDumping Site
k

That it is submitted that the Municipal Corporation Badi for

the purpose of maintenance and regular monitoring of



dumping site hns appointed two cleaning employees on

permftllcnt buill, shift WiHC. The said employees are working

with the cleaning inspector of the municipal corporation for

quick disposal of grievances that arise at the dumping site. A

copy of the office order dated 25.02.2021 issued by the

Executive Officer, Municipal corporation Bad in respect of

the appointment of cleaners at the dumping site is annexed

herewith and marked asADnexureR-2

7. That to protect the environment and in compliance with this

Hon'ble Tribunal directions, thebuming of garbage at the

dumping site is absolutely prohibited. A copy of the order

dated 19.05.2020 issued Qy the Executive Officer, Municipal

corporation Bari is annexed herewith and marked as

Annexure R-3

8, That it is submitted that a total of28!PD waste is generated

in the limit of Municipal Corporation Badi, out of which 12

TPD is wet waste & 14 !PD is dry waste and the remaining

is in C &D Category.

9. That the protocol has been devised in a holistic manner

including the processing of wet and dry waste as per solid

*- aste management rules. The wet waste is processed through

compost pit and compost machine and the dry waste
f
/

"processed through the MRF facility and the same has been

developed with a capacity of60 JPO! per day.Copy of



» ,

photograph of waste processing plan is attached herewith and

marked as Annexure R-4

10. That it is submitted that Corporation has directed the i.\f/s

Parashar Construction Company to employed 20 cleaning

workers at the MRF Facility in order to segregation of dry

and wet waste. A copy of the letter dated 25.02.2021 and

order dated 25.02.2021 issued by the Executive Officer,

MunicipaHc.orpbration'Biri is annexed herewith and marked

j asAnneure R-5
'"

I 1. That it is submitted that ansWering respondent in compliance

with Hon'ble Tribunal Order dated 31.01.2020 in O.A.

No.60612018conducted a survey in July 2020 for clearing of

legacy waste. That as per the survey. legacy waste is 11458

CUM and expenditure for clearing of legacy waste as per the

Solid Waste ManagementRules. 2016 is around Rs 60 lacs.

12, That the answering respondent has already awarded tender

d$ted J7;OjS.2020for effecnvedisposal of legacy wastes for

the period of six months (01.10.2020 to 31.03.2021). A copy

tender order dated 11.06.2020 is annexed herewith and

*I is submitted that Biomedical must shall not be disposed of

in order to prevent the same respondent has addressed a letter

}



dated 12.02.2021 to the chief Mldieal

tran$poninablomedicaJ waste for final disposal at the

dumping site fo municipal corpol'ltion and dispose of the

hospital waste lUI "'er the'••f' Bio-Medlcal Waste

Management. Rules. 2016. A copy of the Ietterw • dated

)

12.02.2021 issued by the Executive Officer, Municipal

corporation Sari is annexed herewith and marked as

Annexure R·7

14. That it is submitted in neither Ram Sagar pond nor soil of

Village adatnpur is contaminating due to dumping of solid

waste. It is submitted ~t the Dumping site at Adampur is

mafntained end monitored by Municipal Corporation Badi

which is located at a 2.5 Km distance from Ram Sagar Pond

and even otherwise no water flow is linked with the area

nearby the dumpsite. Therefore, the polluting of the pond

does not arise.

respondent has duly complied with the Solid waste

management Rules and directions of this Hon'blo Tribunal.

~
DEpONENT

" ,AI, "k'the above named deponent. do hereby verit) that the

': "~~tents of the above Afiidnvit from paras 1 to IS are trU~ and



correct to my knowledge, Nothing false ha$ been 'jt1t!~Atherein ;md

nothlng material has been concealed therefrom.

,&~mft'd II NlItMl1l.1hit 9 day of March, 2021
.e\.~ \4~ tm.' .. r1 .~~ II' DEPOtfW
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Annexure-V

..~

~l'~tl.; fY'S~H~cJ I)' ill.m! 1 tt'IHlceJ,J:!61101l)1
,~: r'-~<' rJ'lj$tl\~Ul-U" ttl!

\1\ dAVf t·'f" '.~ll.<I·

\\on behalf (\1 \11'\('1\),\1

,,\)11'11 uction \\ \)lk~>

2

3 ~- ~~rfii »~ •• ~~ ~-zfQfTm~;;;
4 ill~l$· ~~20 'cq~"~(l';ii~~)l

The t Jer'contr3ctcrs who meets the e\iglbilil: criteria mentioned in BID and evaluated
referrv ',',dder as pel the BID document for rcsp('CtI\C \York ,haH b

Cost ul d{)cumentJ.~n-refundablc) -
Sid Security (refu~·~1~.L -- _­
Publbhing Date &Iimc_--- ...-
bid Duwnload start Date & Time
WebsitC"Sfor downloading bid
bid Submission End Date & Time

.:0 (i of esun It:d cost
, 20107/2021
'_'..__._•._ ....w,._,",...__ • -

'. 21/07/2021
.~=-~._DlttU:!isiffiU~;·lJ"?1hat~;;'jJ\,Dll~c:.$pr.~~~,b;iT;...¥,!' ....

H~~~~~~~~~.alQ:.!l~!:l~'._.bttp:' /eproc.rajasthan:,;_tJ\ ·'1'

t--'---'
\ Will be intim;\ted later to
~-.-...--,-.---

,Technical Bid Opening Date & Time
Fina!lci~l Bid Opening Date~!!.~_

..-- .. -

• 11, interested bidder may submit tbcil proposals on:
D:mand Draft of Rs 500 (Five 11umlred rupees Onl, ) drawn in \a\ OUt " cxecuuvc

otIicer Municipal Board Bari payable at Bari, tOW(.lf,\S the cost of Tender

&. RISL processing fee Rs 500 Five Hundred rup('esOn1y) drawn til
1<hL payable at Jaipur from any S...:h~·dllledCornnH:l', inl Bank.

\

• bi: must be accompanied by 13id S,,:ulrit v of
0: stimated co"; m Dr) in

Civ,urdance 10 provisions The "RHja:,lhall rnU\sp;\l'\.'!h'y in Public Pt\.h,'ulcmenl ;\ct

2[1\2 & Rule 2013" in favour eX\.'(,'\I\i\\.' otficer Muuicipa! Board BMI hd \\.\ClH\\_'l1:
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processing fee, nDIBG for FJvtD up f,. P'O')!2()21 at lH:OO tin. tIl<' \

respc. live biddei shall not be acccplt~d
• The \hdders shall have to submit (l \;\\1(\ '(is'\' clcar<tl'c certificate up Ie 1)i:c 2()2()

fro» 'he cotlCt'11lcdCommercia1 TaXI,'" ()ill\(:r aile! the 'PAN' issued hv InJ)!nc lax

DI.T unent alo: ~:\\ ith their kchlli~ ai, 1\ ,d

• The Rajasthan Iransparencv in Pubuc \'r,,(urcltlcnl v 'I) 12 & Rli ZU

ap~'h'able.
• Iv1U:1i.::ipal"Board Bad reserves the riglu to accept an: bid, or reject any ,1' all

,\; lout a$signing any reason thereof and without inc tiring any liability. .vhatscever

in :.wou/of ti.e Bidderts) .
• Dl> Submitted at Cashier Room No 6 Shri Mangi lal C:u 5'
• Pa- .nent Will be made as per Financial Condition \ I viunicipal Huard ""() mteres:

sl .Jl be paid for any type delayed

(SM?KCamleSll)
Chairman

\'lunicipal Board bari

", \
~l

1\ ij;1\ l'r~'Singh'
Exec \i t i,cloflice.r

\\.lllicip,d Board bar

No: \:3BI DEY /20211 ~J-lS'c,) ,. l. ')_
COP) '~. following for information:

i-Notice Board municipal Board Bari.
=-- _ Section Developement to upload on lllli2:!!sppp.rajastl,an,gov.in

http;/leproc.rajasthan.gov.in & ~\~,h2.lIrbanraiastl1;!\! gov.in
. Account section MUNlCIPAL Board ILni

I
i.,

l. ' J.-r \1.'\lltl\ e 1]111,'':1
i\l\lnicip:ti 1\.t)1Ullhal':

,~.. ,-'

.' .
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Om Sai Vision

Let's CreateA New India

:j~i:!!. I ::~_ .,at¢:
Registration No.: C!342830
GST No.: 23ADQPAT048H1Zl

'". \.;.....:

Flat No.3, Amar Stambh. Plot No.16. Press Complex.
Zone-I, M.P.Nagar, Bhopal (M.P.)

Telephone: 0755-2558619. Mobile: 942530060!i
e-mail: omsaivisionco@yahoo.co ir r

Oate: I 20 ··

-
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<~: Understanding oU~r~iect ConceQt
I Om S . V· · y $iF t 140.s,AIi,a. Staiiitili,=rm No.16, Press Complex,. a I ISIon ~i{ Telephone :07~~~~~8~:'Nagar, Bhopal (M.P)
I Let's Create A New India 1_'fIII'l'I""" e.mail: omsat:Mob.le : 942530060~1
i <Sari ..Mu ' 'iJiJfI_f ,vls,oncO@yahoo.co.",

14. LQ~Wjiil;;~ need for the remediation and closure of old MSW of past 10
I Registration No.:6~~;83~enchingGround of approx value of 10,000 Metric Ton (TenThousandM t ,YTears)at! GSTNo.:23ADQPA7048H1ZL e nc on.
;

Oate:·· .1........•. 20 .

Proposed Approach. Methodology & Plan of Action
; r

Methodology:

The treatment & disposal of legacy MSW wil be done by Bio-remediation and Bio-rnining. A

total station surveyor drone mapping of dumping site is already done prior to start of thf'
project.

Bio-remediation & Bio-mining of Municipal Dumpsites:

It refers to the excavation of old dumped waste and spray of Bio-Culture/Bioculum {for a period
of 4 weeks} to make windrow of legacywaste thereafter stabiliz.ation of the waste through bio­
remediation (for a period of 4 weeks) i.e. exposure of all the waste to air along with use of
composting bio-cultures, i.e. screening of the stabilized waste to recover all 11 valuable
resources (like organic fines, bricks, stones, plastics, metals, clothes, rags etc.) followed by its
sustainable management through recycling, co-processing, road making etc.

Following Steps are required of Bio-mining & Bio-remediation of MSW dumps:

The first step is to excavate legacy waste, spray of Bioculture/Bioculum for a period of 4 weeks
I' to loosen it and make windrows (for a period of 4 Weeks) so as the leachate can be dried of
I through solar exposure and all the entrapped methane is removed from the heap. All

biodegradable waste, like discarded food, fruit, flower and garden waste, needs air to
decompose it in an odourless way without producing leachate .

.'

Mis. OM SAl VISION
;"~)~'--b amy

AutfiorlSedignatory \_'.



om Sai Vision ..fi""·#'
Let's create A NewIndia / •.;JIII"...-..- ... :~;

...8/,., f
~. 10 II.UJ'f'"\' I t c Fillt No.3, Arnar 81ambh, Plot No.16, Pre.. Complex.

Zone·l, M.P. Nagar, Bhopal (",.P.)
Telephon. : 0755·2558619, Mobil. : 942530(1605

e-mail: omsalvltlonco@yahoo.eo.in
~a,,'nt, .'1 It:': \\ ., ··1<
dll"",ultlllt ,lull

Registration No.: C/342830
GST No.: 23AOQPA7048H1ZL

Date: ./ 20 .
\, I\~' 1110:' ,·1

'.' ;1· It

SO ll"illUU
•

-\! ::,1 taUat
*

,"IlUIl 1 "IIUU

r
;

;-~"7Ui~~'iVI:~ Ih""-II,ll
• ;..,.,,1 c 1111.

7 ~'f~·.;.~'.;:~":L
-;......;:. ;~.,tl~

:""l':.'.rt;: i ,-r :
F.1I"1~1 I .-.u.I,."

;'PIII'.! Sn,l
(,'\"ilbtJouuSegregated

.-....- •...,-..-.•...-~-....- - _._.-...•_ ..... _ ....__ ._,...._-, .. ~- ..

Addition of composting bio-cultures speeds up decomposition and rapidly creates biologic3;
heat within the waste that helps to dry it out and reduce its volume by 35-40%. This happens
through loss of moisture and by decomposition of some of the aerated waste to carbon dioxide
and water vapour. This is called bio-remediation and makes the waste dry enough for
screening. Waste is called stabilized when there is no more generation of heat or landfill gas or

leachate, and seeds are able to germinate in it.

It means the screening of such stabilized waste into different size fractions that can be usefully
used off-site or disposed of without affecting the environment. Trommel with Screen sizes
commonly used areone or more of the following: 150 rnm. 80 to 100 mm, 24 to SOmm.12- 16
mm and 4-6 .The finest fraction is called bio-earth or good earth. It contains a mixture of
humus-rich organics which improve soil fertility along with a high proportion of soil or sand,
which is why it cannot meet FCC standards for compost. The coarsest fraction contains bricks,

stones, coconut shells, footwear, cloth and larger plastics.

Separ~tion helps recover combustibles which can be used (usually up to 5-10%) as fuel
replacement after supplying it to customer requirements. The lighter mid-fractions are mostly
plastics and can be shredded as per industry requirement for use in bitumen hot mix plants to
make so called PlastiCRoads or as refuse derived fuel for co-processing in cement kilns.

_ ._---'_....-_.---, .._.- _ ....._---_ ...__ .__ ._--_._.__



.¥:~~~:~:~iC~OC:~t::~~~~~~;~:1~~st,~~:rri;t?:~.I~~~;~~~~'~\~irJ.~1i~~~i"om Setl\JfStOihut should ..nn..~ ont'ain more than 3-5% plastjc1e~p.h~nee.J;_QI5~-255861.9,.~Obj'e:9425300605
N . '11"""'" 0 Y iIMalJ : oms3Ivlslonco@yahoo,co.tnLet's Create A New India ~

ill••• ·~.·L~"e~s~··f·~h~.~.,'1:~Original waste remains as totally unusable residual rejects and may remain
) either in a small heap or spread to raise the ground level by a couple of meters. 13 TheRegistration No.: C/3~2830 . ..

GSTNo.: 2lml~dHWhi(ilnaBS hosting waste dumps is now fully recovered for alternate t1iti~"..6.!~.ml.!J)flg..9.D.~.

Bio-rernediation processes should be adopted to ensure holistic solid waste management,

Processing Equipment's for Processing of Legacy Waste:

The major equipment that would come in use would fall under the following heads of <uitabuuv
fan As per SU1.a II tvlike excavation, shredding, screening, air classification and ferrous separa J .

and requirement the appropriate choices should be made,

Screening

111 Screens
111 Trammel
111 Vibrating Screen

DiscI Star

Handling Equipment

III JCB
III Tractor Trolly
rn Dumpers

..
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:}r.~,(' ~)ffice of ]'he Municipal Board Bad (Dholpur) Rai.:.

No- I)EV 12020/
Date-

. ,_'" \V ()rI..()rei c r
M ~ .()ffi.'?.~l-:: V.~~ ~~ ..

{~~~':\?(.\?.~~T..~~~!..~..[.~:tylNd,/4 It!4ft'(jm-'JjflX
Z-lJi,;.: -s fl.A. p, tVl(_.r;c~·'L.- e)\-BfcJ ( }v'.I./~) ,

. k" v.. .w~J)UIJ1"'" k;f-' -e~~.(
\\ork Na~llc -. (7I1e,c1'pof,(5Y' 0/ {·t:fe c.(f J'''(1-~v. 'V

Your Tender Dated .... ~?~.~,:~::::.for the above mentioned work lIa, been
accepted ..911 hl'lHtl.f of the Mun~cipal BOlI!"d Hari, R<.lj.At y~ur ~en<3.'fd pacentage of
.£$..~ .. o;"lb~~w.IA~ye G-Scheduk a~~oullt.lIIg ~{s., ~"""))?'?~f1~\()rk order
amount Rs. ,I.....,>, .~J.~kRupecs ()nl~ .Financial Limit IS the G-S~hedule Amount.

Your arc hereby directed to start t hc work at once. Please note that the time
a llowcd for the caring our work as entered in the tender shall be reckoned Irom the
date of this order commence work. This letter of acceptance together" it h t hc
tender submitted by your ambodying all the conditions there in constitutes the
C.Ollt<lC.t<lg.rt'cment hetwe,p y~u~a)l(~l> Municipal Board Bari DisH. Dholpur Ru j.
~(ll' rhis alorl'..,;11I1 wor k .t. ..~;-:'.yr,":' .... rllpcl'~ non ,Jlldll'lal sta mp.
C(tIldiIiOlls -

1_ Dclh:ti\C Liabilities Period will be ......... Years from date or Complete
Successfully. .

2. Payment Will be made as per Financial Condition of Municipal Board. :\0
interest shall be paid for any type delayed

3- Qualitv Control Testing must be done on contnlctor Responsibilities
.!. The Contractor HIlI;;t Ill' producl' tilt, \ i<it'ograpln' and photograph .. or \\ o('k

heron' l'<Jlllmelll'ClTll'lll ,IIHI after complelion of" ork.
:'_ The Contractors shall abide by the labour laws
6- No Extnl Payment will be done for this work

'T' f'e .' 8/~Illll' () ,ompktlon ._- Months
J):iil' of Com Ill. - (;i. !..~.._ ?:-I!l:.C; ...
f)a {l' ()f Co IIIp, ,-- ~. L~;..C??- :,- 'J....p_ . ~-: /

\(r DEV/202Ui it) ~:(.- 6~?

/c?
_/---

Exccuth c Officer
Municipal Board Bari
Datt'- 2' ! ').'i ('2 c

I. The Chairman \1l1nicipal Bo,ml Bali
2- EXCClIliH' /Assislant/.JUllior Ellgilll'l'r \ll1llil'ipal Board Harl
J. The Al'l:Ollntant :\1ullicipal Board B;lri ,

ExcclI~i.~ blliecr
\rlullil.'ipal Board Ban
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Office of The Municipal Board Barl(Dholpur) Raj.
Estimate

fwork construction of Boundary Wall at Dumping Ground Adampur Barl (Dholpur)
Rate are Basedon RUIDPSOR1011

Name 0 -
•

Chapter Particulars
No L. B D Qty Rate Amount

Sr. No. No.

-,~..-.--.----.--.-,-.-

Random'rubble masonry with hard stone in foundation
and plinth :Cement mortar 1:6 (1 cement: 6 coarse

25.1.1+25sand)Extra for random rubble masonry with hard stone
1 ,2 in superstructure above plinth level and upto two

stories.
225.00 3812.00 857700.00

1 500 0.30 1.500 p.Cumec

Providing and laying in position cement concrete of
specified grade excluding the cost of centring and

2 2112
shuttering _All work upto plinth level :1:1~:3 (1 Cement
. If, coarse sand: 3 graded stone aggregate 20 mrn

nominal size).
1 500 0.36 0.075 13.5 p.Cum 4700 63450.00

Pointing on stone work with cement mortar 1:3 (1

3 32.22.1 cement: 3 fine sand) :Flush/ Ruled pointing 2 500 1.500 503.50 p.Sqm 141.00 70993.50'

Structural steel work riveted, bolted or welded in built
up sections,trusses and framed work, including cutting,

4 292
hoisting. fixing In position and applying a priming coat of

approved steel primer all complete:

~

500.00 P.Kg 69.00 34500.00

I-

992143.50

L

9.92 Lacs•
Junioter
MuniCipal Board Bari

~!/"\

Assistant Engineer
Municipal council Dholpur

Executive Engineer
Mllnidpal council Dholpur

l-; ----..-......_._..._ .... "

\ I
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Annexure-XII

BEFORE THE NATIONAL GREEJl1'R1BVWAL
P1UNCiPAL BENCH. NEW DELW

Residents of V:.. ige Adampu; PO
Masodr Khera, District Dholpu:-

(X)R.Uf:
HOWBLE IOL JUSTICE ADARSJ{ Kl.'·loLUGOEL, L.. A"l<r,'"
HC!('l;LE JrtR.. JUSTICE RAGfiUVElfDRAS. RATBORE. . )IE!(BER
HON'BLE DR. SATYAWA.lisrsca GARBYAL. EXPZRT I(£)[BER

Application 15 registered based on a compliant received by post

oRDER

&.pplicatior. . ~hat there is

..;dampur, Ter.s : \Vadim. DistLC: L:hc:.!lpur. Rajasthan affectm; 'he

Ramsagar pond and the soil of the area. The sq~dwaste is ca:,,5-.:1g

air pollution and foul odour Bur:1l:1g of the garbage is Cfe",::ng

iurther pouuuon.

Let the :...strict
Dho'.:lpuf and the RaJastl:an S:ate

Pollution Con' :-01 Beare :RSPCB look into the matter. .:H;:e

action taken :-tport in the rr.a:te::- w,:rHn two months oy e-rD.·· at

wil, be the RSPCB .or



e-maIl for

as a decree of Court and non-compliance is action a t:e by way of

orosecuuon in terms of the ~·<tl0nal r:';reen

Tnou.al Act. 20 ~O.

L s: for further C~)!-.sjderation on 01.08.2019.

Raghuvendr~. R~hore, JM
2> ~

Dr. SatyawanSin~ Garbyal, EM

April J5 2019
Original Applicanon ;\0. 172/2019
DV

1
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